
      

      

     
  

     

        

               

           
        

        
    

        

 

       

       

     

       

  
    

        
  

         
         

         
        

        
            

         
         



NATIONAL COMPANY LAW TRIBUNAL, MUMBAI BENCH, MUMBAI

T.C.P. No. 34sll & BP /NCLT/MB l]{,AHlzOt7

Petitioner states that the Mumbai Metro branch of the Petitioner

Company sanctioned the loan amount of Rs. 45r5O,OOrOOl - as on

31* July 2014 to the Respondent Company and the moftgages

propefi is also situated in Mumbai jurisdiction the Petitioner

filed the above captioned matter before the Hon'ble Bombay High

Court but, since the Registered Office of the Respondent

Company is in Ahmedabad the Petitioner due to inadveftence filed

the said Petition before the Hon'ble Bombay High Couft however,

before withdrawing the above captioned Petition the same was

transferred to Hon'ble NCLT vide Notification dated 15r'

December 2016 on 1* February 2OL7 and during the transfer

period i.e. 15h December 2016 to t* Februaly 2017 the Petitioner

was unable to withdraw the same and it is only now that the

matter has come up before the Hon'ble Lordship board therefore,

the Petitioner prays from this Hon'ble Tribunal that the Petitioner

be allowed to withdraw the above captioned matter with a libefi
to file fresh before the competent Tribunal so as to enable the

Petitioner to seek justice.

The Libefi is granted. The Petition is dismissed as withdrawn.

The Petition be consigned to Records.
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